
FORM G 
 

INVITATION FOR EXPRESSION OF INTEREST FOR SAR ISPAT PRIVATE LIMITED 
OPERATING IN STEEL INDUSTRY AT CHENNAI AND PUDUCHERRY 

 
(Under sub regulation (1) of regulation36A of the Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 
 

SL. RELEVANT PARTICULARS 

1. Name of the corporate debtor along 
with PAN & CIN/ LLP No. 

SAR ISPAT PRIVATE LIMITED 
PAN:AABCS5915L 
CIN: U27101TN1998PTC102002 

2. Address of the registered office No.770, T H Road, Chennai, Tamil Nadu, 
6000081 

3. URL of website Not Available 

4. Details of place where majority of 
Fixed assets are located 

Puducherry and Chennai  

5. Installed capacity of main 
products/ services 

Furnace and CCM Capacity 36000 metric 
tonnes per annum and  
Rolling mill capacity 50000 metric tones 
per annum 
 

6. Quantity and value of main 
products/services sold in last 
Financial year 

Nil 

7. Number of employees/workmen Nil 

8. Further details including last 
available financial statements 
(with schedules) of two years, lists 
of creditors are available at URL: 

All documents can be obtained by 
sending email at E-mail id: 
sarispat.cirp@gmail.comand 
capiyushj@gmail.com 

9. Eligibility for resolution 
applicants under section 25(2)(h) 
of the Code is available at URL: 

Can be obtained by sending email at E-
mail ids: sarispat.cirp@gmail.com and 
capiyushj@gmail.com 

10. Last date for receipt of expression 
of interest 

10th May 2024 

11. Date of issue of provisional list of 
prospective resolution applicants 

17th May 2024 

12. Last date for submission of 
objections to provisional list 

22nd May 2024 

13. Date of issue of final list of 
prospective resolution applicants 

27th May 2024 

mailto:sarispat.cirp@gmail.com
mailto:capiyushj@gmail.com
mailto:sarispat.cirp@gmail.com
mailto:capiyushj@gmail.com


14. Date of issue of information 
memorandum, evaluation matrix 
and request for resolution plans to 
prospective resolution applicants 

 
1st  June 2024 

15. Last date for submission of 
Resolution plans 

 
01th July 2024 

16. Process email id to submit 
Expression of Interest 

sarispat.cirp@gmail.com 

 
 
 

 

 

 
 
 
 
 
 

 
Date:25/04/2024 

Place: Chennai  

Piyush Kisanlal Jani  

Resolution Professional 

For SAR Ispat Private Limited  

       Reg No. IBBI/IPA-001/IP-P01439/2018-2019/12164 

AFA Validity Date: 05/11/2024  

Address: Om Ashray, New Laxminagar, Behind 

Mazar Ring Road, Gondia, 

Maharashtra,441614 
EmailID:capiyushj@gmail.com 

 

 

  

Digitally signed 
by PIYUSH 
KISHANLAL JANI 
Date: 2024.04.25 
16:08:12 +05'30'
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As mercury starts soaring,
pushing higher demand for
electricity, the Power Min-
istry on Monday asked
States to ensure that gener-
ating companies (Gencos)
o�er surplus power in the
market so that un-requisi-
tioned electricity can be
utilised in areas facing
shortage.

“It has been observed
that some power generators
are not o�ering the un-re-
quisitioned surplus power
(after meeting the require-
ment of the medium/ long
term procurer) in the power
market, thus resulting in un-
used power capacity at na-
tional level,” Power Min-
istry said in a note to state
power departments and
CMDs of all Gencos.

POWER MARKET

Pointing out the Tari�
Policy 2016, the Ministry
said that power stations are

required to be available and
ready to dispatch at all
times. For optimum utilisa-
tion of un-requisitioned
generation capacity of any
generating station regulated
under section 62 as well as

those having PPA under sec-
tion 63 of the Electricity
Act, 2003, the generators
have been permitted to sell
power in the power market
in consonance with the laid
down policy of the Centre.

The exercise assumes sig-
nificance as India enters the
peak power demand season,
April to June, with peak
power demand expected to
hit 260 gigawatts (GW)
from 240 GW in September
last year.

In the last week, ending
April 21, the average peak
power demand met during
the day hit 212.70 GW.
Sources said that power de-
mand will start rising this
week and into May.

UN-REQUISITIONED POWER

The Ministry of Power is-
sued guidelines in October
2021 for operationalising
optimum utilisation of gen-
erating stations as per the
requirement in the electri-
city grid.

Besides, Section 9 (5) of
the Electricity (Late Pay-
ment Surcharge and Related
Matters) Rules of 2022,
which were later amended
in 2024, also provides for
sale of surplus power that is
within the declared genera-
tion capacity but not re-

quisitioned by distribution
companies.

EXISTING FSAS

Ministry received represent-
ations from power utilities
highlighting that existing
Fuel Supply Agreement
(FSA), through LoA route,
as well as under SHAKTI B
(ii) for independent power
producers (IPPs) do not al-
low usage of linkage coal for
any other purpose other
than to meet the long-term
power purchase agreements
(PPAs) obligations with the
Discoms, it said.

“It is to clarify that in ac-
cordance with the provi-
sions of Tari� Policy, 2016
and Electricity (Late Pay-
ment Surcharge and Related
Matters) Rules, as amended
from time to time, allows
generating company, includ-
ing the generating company
having long term coal link-
age under FSA with coal
companies, to o�er the un-
requisitioned surplus power
in the power market,” the
Ministry added.

Government asks States to ensure
surplus power is sold in spot market 
TIGHTENING THE VIGIL. States told to monitor compliance and issue notices in case of violation 

Rishi Ranjan Kala
New Delhi

SPIKE IN DEMAND. The exercise assumes significance as India
enters peak electricity demand season –– April to June –– with demand
expected to hit 260 GW from 240 GW in September last year KVS GIRI 

The Supreme Court on Wed-
nesday called the microcon-
trollers separately pro-
grammed by manufacturers
in electronic voting machines
(EVMs) and Voter Verifiable
Paper Audit Trail (VVPAT)
“agnostic”, for they do not re-
cognise political parties or
candidates but only the but-
tons pressed by voters.

“Microcontrollers in the
control units (of EVMs) are
agnostic. They do not recog-
nise party or candidate
names. What they recognise
is the buttons pressed on the
ballot units,” Justice Sanjiv
Khanna said, referring to the
Election Commission’s
submissions.

Justice Khanna said the
buttons on the ballot units
were interchangeable.

BALLOT UNITS

“A party which got button
one in a constituency would
get button six in another con-
stituency. The programming
of the units are done at the
manufacturer stage. Manu-
facturer would not know
which party would get what
button,” Justice Khanna
surmised.

The case dealt with peti-
tions claiming that the EVM
system was opaque and prone
to rigging. The Bench of
Justices Khanna and
Dipankar Datta had reserved
the case for judgment on
April 18, but convened again
on Wednesday, in an unusual
move, with more questions
for the top poll body.

This development came
even as the Lok Sabha elec-
tions are poised for the
second phase of polling on
April 26.

Deputy Election Commis-
sioner Nitesh Kumar Vyas ap-
peared in person to respond
to the court’s questions,
which were exactly five in
number.

Vyas, on the first query as
to where exactly microcon-
trollers were situated, said all
three units comprising an

EVM - ballot units, control
units and VVPATs had their
own microprocessors.

To the second question
about whether the microcon-
trollers were reprogram-
mable, the EC o�cial said
they were “one-time pro-
grammable” at the time of
manufacturing. The micro-
processors could neither be
changed nor physically
accessed.

ADR PETITION

However, advocates Prashant
Bhushan, Cheryl D’Souza and
Neha Rathi, for petitioner ––
Association for Democratic
Reforms ––- said the EC’s
claim the microprocessors
were not reprogrammable
was “in doubt”. The “flash
memory” of these processors
could be reprogrammed,
Bhushan argued.

He said malicious software
could be uploaded along with
symbols. “When a vote is cast,
the signal travels from the
ballot unit to the VVPAT to
the control unit. If the VVPAT
has malicious software…” he
pointed out.

Justice Datta intervened to
note that there had not been a
single instant to back this
claim.

“Even if there is, the law
provides for that. We cannot
be the controlling authority
of another constitutional au-
thority (EC),” Justice Datta
said. Senior advocate Santosh
Paul, on the petitioner side,
urged the court to direct the
EC to try out some anti-rig-
ging software available in
India.

“Can we issue a mandamus
on suspicion?” Justice Datta
reacted. 

The case continues to be
reserved for judgment. 

Krishnadas Rajagopal
New Delhi

‘Microcontrollers in EVM
agnostic, can’t recognise
parties or candidates’ 

IGX launches small-scale
natural gas contracts

New Delhi: Indian Gas Exchange
(IGX) said that it has launched
contracts of small-scale
liquefied natural gas (ssLNG)
on its platform after it received
approval from the Petroleum
and Natural Gas Regulatory
Board. This move marks a
significant step towards
addressing the demand of
natural gas in areas that are not
connected to the national gas
grid, the platform said. OUR BUREAU

QUICKLY.

CtrlS to launch its third
data centre in Hyderabad

Hyderabad: Homegrown data
centre company CtrlS has said
it is going to open its third data
centre in the city in the next
2-3 months. The facility, which
will come up in the financial
district in Gachibowli, will have
a built-up area of about 1.34
lakh sq ft, and 13 MW IT load
capacity. The five-storeyed
facility is AI-ready and
earthquake resistant. OUR BUREAU

Conditions are shaping up for
an extension of the trend up-
shift that took India’s average
real GDP growth above 8 per
cent during 2021-24 even as
there is greater confidence now
that the descent of retail infla-
tion to the 4 per cent target is
imminent, according to an art-
icle in RBI’s latest monthly
bulletin.

The conditions are apposite,
with the credit quality of Indian
corporates having strengthened
on the back of deleveraged bal-
ance sheets, sustained domestic
demand and public capital ex-
penditure: rating upgrades have
continued to surpass down-
grades, said RBI o�cials, includ-
ing Deputy Governor MD Patra,
in the article “State of the
Economy”.

RBI Governor Shaktikanta
Das, in his statement at the last

monetary policy committee
meeting held between April 3 to
5, 2024, observed that the In-
dian economy is growing at a ro-
bust pace with an average an-
nual growth of 8 per cent during
the last three years. 

INVESTMENT CYCLE

“India continues to be the fast-
est growing major economy in
the world, supported by an up-
turn in investment cycle and re-
vival in manufacturing. Services
sector continues to grow at a
strong pace,” he said. 

RBI o�cials noted that an im-
portant development that fa-
vours India’s growth ambitions
is the evolution of inflation dy-
namics in recent prints. Starting
in January 2024, the softening of
headline inflation is providing a
tailwind to growth impulses. 

Analysis within India’s
KLEMS (capital, labour, energy,
materials and services) growth
accounting framework shows
that the contribution of fixed

capital stock to the growth of
gross value added (GVA) in In-
dia has started improving from
the low to which it had declined
during the pandemic. 

GVA GROWTH

“By 2021-22, its contribution to
the growth of GVA had re-
covered to 32 per cent, although
there is still catch-up to attain
vis-a-vis pre-pandemic levels. If
this is augmented by the quality
of the capital stock embodied in
its composition, the contribu-
tion goes up close to 34 per

cent,” the authors said. The RBI
o�cials underscored that in or-
der to achieve its developmental
aspirations over the next three
decades, the Indian economy
must grow at a rate of 8-10 per
annum over the next decade to
reap the demographic dividend
that started accruing from 2018
and, as calculations show, will
last till 2055. 

So far, capital deepening is
powering the step-up in the
growth trajectory, led by sus-
tained public investment, and
supported by productivity im-
provements, they added. 

The o�cials opined that for
India to harness its favourable
demographics and achieve the
escape velocity required to
breach the low middle income
barrier, the developmental
strategy over the next few dec-
ades must centre around ex-
tracting the maximum possible
contribution of its young and
rising labour force to the growth
of GVA. 

Our Bureau
Mumbai

‘Conditions favour extending trend that boosted
India’s real GDP growth above 8% from 2021-24’ 

Unfazed by the political storm
over Congress’s redistribution
of wealth promise and caste
census, Rahul Gandhi on Wed-
nesday said it is his life’s mis-
sion to ensure justice for the
oppressed sections of the
society.

“I am not interested in caste
but in nyay ( justice). I am say-
ing that gross injustice is being
done with 90 per cent of the
population. I have not even
said that we will take any action
on that. I just said let us find out
how much injustice is being
done. There should be no ob-
jection to that. If you get in-
jured and I say that get an X-ray
done, no one should object to
that,” he said.

Addressing a ‘Samajik Nyay
Sammelan’ organised by Sam-
ruddha Bharat Foundation,
Gandhi said promises made in
the Congress manifesto are not
just for election purposes but
serious political commitments.

CONGRESS MANIFESTO

The Congress and Rahul
Gandhi are under attack by
Prime Minister Narendra Modi
who had said that if one has two
houses, including a small flat
for children in a nearby city, the
Congress will ask such people
to return one to the govern-
ment. “If anything is kept even
inside the Bajra box of your
house, it will also be searched.
If it is kept in the wall, it will be
searched using X-Ray,” Modi
said in his own style and added
that whatever extra property
than necessity people have, the

government will seize it if Con-
gress government is formed.

Gandhi, on his part, said that
the Congress manifesto talks
about the X-ray and the income
inequality created by Modi. Al-
leging that Modi government
has transferred ₹16 lakh crore
to select business people,
Gandhi said the Congress is go-
ing to return a small amount to

the 90 per cent of the
population.

CASTE CENSUS

Asserting that caste census will
give clarity, Gandhi said it is not
just a caste survey but an eco-
nomic and institutional survey
would also be attached to it.
The country will get to know
how many Dalits, adivasis and
poor general castes are there
and their participation in vari-
ous sectors, he added.

He also took swipe at news
channels and said: “look at the
national media and Narendra
Modi. As soon as I used the
word X-ray and said let us test
how much injustice is there,
they stood up and started say-
ing that attempts are being
made to divide, break the
country.”

An X-ray will only tell about

participation and is about
justice and all ‘deshbhakts
(patriots) would like this, he
added.

Further, he also said: “What
does a deshbhakt want? A
deshbhakt wants justice in the
country. A deshbhakt wants In-
dia to move forward and be-
come a super power. So, if you
want to become a super power
and move ahead of China, one
has to use the strength of 90 per
cent of the population. Those
who call themselves
‘deshbhakts’ are scared of X-
Ray,” he said.

SOCIAL ISSUES

Asserting that no force can
stop caste census, he said: “as
soon as our government is
formed, the first thing that
would be done is a caste
census.”

He said for the national me-
dia, social and environmental
issues were “non-serious” but
discussing celebrities like
Amitabh Bachchan, Aishwarya
Rai and Virat Kohli was serious.
“Anybody who talks of the 90
per cent of the population is
dubbed non-serious,” Gandhi
said.

He also said that in the top
200 firms of the country there
was no Dalit, tribal or OBC.
“Narendra Modi has given ₹16
lakh crore to 25 people from
these firms. If you waive farm-
ers’ loans 25 times, that money
has been given by the prime
minister to 25 people,” he
alleged.

He said that the BJP’s aim is
to divert attention of Dalits,
OBCs, tribals by raising
Pakistan, China and
Bollywood.

Our Bureau
New Delhi

Congress leader Rahul Gandhi ANI

Rahul Gandhi says getting an X-ray done on inequality is no crime 

ProClime Services Pvt Ltd,
a start-up focused on the
climate sector, aims to in-
vest about $150 million in
carbon projects across sec-
tors in India and Sri Lanka
over the next 12-18 months.

The Chennai-
headquartered company in-
tends to unveil at least
three carbon projects
monthly until September in
both countries. ProClime
has identified 18 sectors for
the development of carbon
projects in India and Sri
Lanka.

FUND DEPLOYMENT

“We have secured a $150
million fund from various
investors worldwide. We
will start deploying the
funds towards carbon pro-
jects this month, announ-

cing three projects per
month. These projects span
nature conservation, sus-
tainable agriculture, and
biodiversity, among others.
We are also actively pursu-
ing government projects.
Post-September, our focus
will shift to project execu-
tion,” Kavin Kumar Kan-
dasamy, CEO, ProClime,
told businessline on the
sidelines of a conference in
Chennai.

The company is set to
commission a microgrid
project in Jangaon District,
Telangana, on Thursday.
The project aims to provide
energy to approximately
250 families, schools, etc.

ProClime has three major
business segments. Firstly,
carbon projects, where the
company designs, develops,
implements and invests in
carbon projects. 

These projects normally
take six months to a year to

develop and there are 200
types of carbon projects.

CARBON TRADING

The second area is carbon
trading, where ProClime
helps non-climate compan-
ies o�set their emissions by
buying carbon credits from
climate firms. 

“In these projects, not
owned or commissioned by
us, where people lack car-
bon portfolio management
expertise, we act as portfo-
lio managers, o�ering com-
plete solutions and making
investments if needed to

ensure a market for carbon
credits until they are liquid-
ated,” he explained.

The third area is climate
investments, where the
company funds projects
that cut carbon emissions,
like renewable energy initi-
atives and energy-e�cient
building upgrades. It also
provides advisory services,
which encompass all three
areas.

ProClime company,
which employs about 40
people, has been providing
necessary inputs to the Cli-
mate Change Mission of the
Tamil Nadu government,
while it is also working with
several other state govern-
ments in the country.

TN PROJECTS

The company has already
committed ₹450 crore in-
vestment in Tamil Nadu to
develop carbon projects in
Tamil Nadu.

Kandasamy said Tamil
Nau is ahead of other states
in executing carbon pro-
jects with clear policies and
associated initiatives. Some
of the major initiatives of
the states include the Green
Tamil Nadu mission to in-
crease the green cover, wet-
land mission, and coastal
restoration mission and it
has an overarching project –
Climate Change Mission.

Setting up of Tamil Nadu
Green Climate Fund, which
is a listed fund, and Tamil
Nadu Green Climate Com-
pany, a catalyst company
are unique initiatives of the
State.

Tamil Nadu is also the
first state in the country to
have district-level commit-
tees that are in charge of cli-
mate monitoring. It is the
first state to have a full
greenhouse gas inventory.
No other state has it,” he
added.

G Balachandar
Chennai

ProClime plans to deploy $150 million in carbon projects 

Tamilnadu Petroproducts
Ltd (TPL) has appointed
EY-Parthenon, a strategy
consultancy firm, to drive
its carbon-neutral and sus-
tainability goals.

EY-Parthenon will assist
in constructing a roadmap
to comprehend and ad-
dress greenhouse gas
(GHG) emissions. 

The 40-year-old TPL
aims to establish internal
reduction targets consist-
ent with the Science-
Based Targets initiative
(SBTi) and devise an emis-
sion reduction plan
primarily for scope 1 and 2
emissions. 

By implementing inter-
ventions such as clean en-
ergy substitution, process

e�ciency improvement,
circularity, and digital
automation, the Company
aims to move towards its
goal of carbon-neutral
manufacturing.

CLIMATE OBJECTIVES

“TPL is taking proactive
steps to contribute to cli-
mate change objectives
and embrace environ-
mentally conscious prac-
tices in its operations. Our
collaboration with EY-
Parthenon signifies a de-
liberate move towards this
objective with a scientific,
measurable, and time-
bound approach,” said

Ashwin Muthiah, Vice-
Chairman, TPL & Founder
Chairman, AM Interna-
tional, Singapore.

“We aim to assist TPL in
reaching its emission re-
duction targets while re-
ducing cost and fostering
impactful change within
the industry,” said Kapil
Bansal, Partner and
Leader of Industrial De-
carbonization, EY
Parthenon India.

TPL is a leading manu-
facturer of industrial in-
termediate chemicals such
as linear alkylbenzene
(LAB), caustic soda, and
propylene oxide.

G Balachandar
Chennai

Tamilnadu Petro ropes in EY-Parthenon
to drive carbon-neutral initiatives 

The Supreme Court on Wed-
nesday stayed the construction
of proposed dams inside Kalesar
Wildlife Sanctuary in Haryana’s
Yamunanagar district.

A Bench of justices BR Gavai
and Sandeep Mehta issued no-
tices to the Centre, the Haryana
government and others while
seeking their replies.

The top court noted that the
construction of four dams will
not only be detrimental to wild-
life and population in Kalesar
but also to the ecosystem and
even the purpose for which the
dams are proposed would not
be achieved. “Issue notice. We
further direct that no steps shall
be taken for construction of
dams unless an order is passed
by this court,” the bench said.

The top court was hearing a
plea filed by advocate Gaurav
Bansal against the construction
of four dams Chikan, Kansli,

Khillanwala and Ambawali
within Kalesar Wildlife Sanctu-
ary as it will have a negative im-
pact on the flora and the fauna
in the area.

Bansal submitted before the
apex court that the National
Board for Wild Life has granted
permission to construct dams
inside the the wildlife sanctuary
without taking cognisance of
the report of Wildlife Institute
of India which says that there is
no need of such dams.

SC stays construction of dams
inside Kalesar sanctuary
Press Trust of India
New Delhi
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வருவாய் க�ோட்டாட்சியர் மற்றும் 
வருவாய் உட்கோட்ட நிர்வாக நடுவர் 

நீதிமன்றம், கள்ளக்குறிச்சி
பி.இ.சி.ப.வ.எண்:அ6/163/2023

அய்யாசாமி, த/பெ.சின்னப்பூ, 
பாண்டியன்குப்பம் கிராமம், 
சின்னசேலம்  வட்டம், 
கள்ளக்குறிச்சி மாவட்டம். 

.......மனுதாரர்.
அறிவிப்பு

அய்யாசாமி என்கிற நான், எனது 
மகன் பூவரசன் என்பவர் சின்னசேலம் 
வட்டம், பாண்டியன்குப்பம் கிராமம்  
என்ற முகவரியில் கடந்த 09/05/2001 
அன்று பிறந்தார் என்பதை  
கவனக்குறைவாக பதிவு செய்யாமல் 
இருந்து விட்டபடியால் மேற்படி 
எனது மகன் பூவரசன் என்பவரது 
பிறப்பு சான்று அரசு அத்தியாவசிய 
துறைகளில் சமர்ப்பிக்க 
தேவைப்படுவதால் மேற்படி எனது 
மகன் பூவரசன் பிறப்பு சான்று 
கேட்டு மேற்படி நீதிமன்றத்தில் மனு 
க�ொடுத்துள்ளேன். இம்மனுவின் மீது 
எவருக்கேனும் ஆட்சேபனைகள் 
இருப்பின் மேற்படி நீதிமன்றத்தில் 
நேரில�ோ அல்லது எழுத்து மூலம�ோ 
ஆஜராகி தங்கள் ஆட்சேபனைகளை 
இந்த விளம்பரம் வெளியான 
15 நாட்களுக்குள் தெரிவித்துக் 
க�ொள்ள வேண்டும்.தவறினால் 
எனது மனுவின் மீது எவ்வித 
ஆட்சேபனையும் இல்லை என 
ஒருதலைபட்சமாக தீர்மானித்து 
சமூகம் நீதிமன்றத்தால் சான்று வழங்க 
உத்தரவு பிறப்பிக்கப்படும் என்பதை 
இதன் மூலம் அறியவும்.

வருவாய் க�ோட்டாட்சியர்,
நேர்முக உதவியாளர்,

கள்ளக்குறிச்சி.

வருவாய் க�ோட்டாட்சியர் நீதிமன்றம்
புழல்

ந.க.எண்.
R. நிவேதிதா
23/6  அப்பர் சாமி க�ோவில்  தெரு
மூணாவது லைன் திருவ�ொற்றியூர் 
சென்னை 19                ...மனுதாரர்

எதிராக
வருவாய் க�ோட்ட அலுவலர்,
க�ோட்டாட்சியர் அலுவலகம், புழல் 

...எதிர்மனுதாரர்
 மேற்படி மனுதாரரின்  அண்ணன்  
P.விவேகானந்தன் மேற்படி  
விலாசத்தில் கடந்த 25.09.2022   
அன்று 23/6  அப்பர் சாமி 
க�ோவில்  தெரு  மூணாவது லைன் 
திருவ�ொற்றியூர்  சென்னை 19 
என்ற விலாசத்தில் இறந்ததை 
பதிவு செய்யாமல் விடுபட்டதால்,  
அந்த இறப்பைஎதிர்மனுதாரர் 
அலுவலகத்தில் பதிவு செய்ய 
உத்தரவு வழங்கக் க�ோரி 
மனுதாக்கல் செய்துள்ளார். இதன் 
மீது எவருக்கேனும் ஆட்சேபணை 
இருப்பின் இந்த விளம்பரம் கண்ட 
15 நாட்களுக்குள் புழல் வகுவாய் 
க�ோட்டாட்சியர்  அலுவலகத்தில் 
நேரில் ஆஜராக எழுத்து மூலம் 
தங்களது ஆட்சேபணையை 
தெரிவிக்கலாம். தவறும்பட்சத்தில்  
மனு   ஒருதலைபட்சமாக 
தீர்மாணிகப்பட்டு  உத்தரவு 
பிக்கப்படும் என்பதை அறியவும். 

நேர்முக உதவியாளர்
வருவாய் க�ோட்ட அலுவலர்

புழல்

NOTICE
I, M Chockalinga Thiyagarajn, S/o. K Muthusamy is living at New No. 27, 
Vallal Kumanan Street, MIG 475, NH-I, Maraimalai Nagar, Chengalpattu Dist. 
Pin code - 603 209 from October 1990. My name has been mentioned as 
follows :-
	Sr. No.	 Name of the Document	 Name mentioend in the document
	 1 	 Aadhaar Card 	 Chockalinga Thiyagarajan Muthusamy
	 2 	 PAN Card 	 M Chockalinga Thiyagarajan
	 3 	 HCL Technologies Ltd 
	 	 - Share Certificates 	 M Chockalingam
	 4 	 Bank of Baroda 
	 	 - Share Certificate	 K Chockalingam
I hereby confirm that the above mentioned names are belongs to me (one 
person) only.
M Chockalinga Thiyagarajan
Mobile No.984081229

இதனால் ப�ொது மக்களுக்கு அறிவிப்பது என்னவென்றால், சென்னை 600101, 
அண்ணாநகர் மேற்கு விரிவாக்கம், பாடி புதுநகர், க�ோவில் தெரு, தற்சமய 
கதவிலக்கம் 24/23, முன்னாள் கதவிலக்கம் 23, பழைய கதவிலக்கம் 571ல் 
வசிக்கும் எனது கட்சிக்காரர்கள் (1) திரு. து.வெங்கடேசன் மற்றும் அவரது  
சக�ோதரி (2) து. க�ோட்டீஸ்வரி இருவரும் மேற்படி ச�ொத்தை வில்லிவாக்கம் சரர் 
பதிவாளர் அலுவலகத்தில் 2021 ஆம் ஆண்டு பதியப்பட்ட செட்டில்மெண்ட் 
ஆவண எண். 9019 மூலம் கிடைக்கப் பெற்று ஆண்டு அனுபவித்து 
வருகிறார்கள். எனது கட்சிக்காரர் திரு து.வெங்கடேசன் அவர்கள் 12.03.2024 
அன்று காலை 1130 மணி முதல் மதியம் 1200 மணி வரையிலான நேரத்தில் 
சென்னை 600029, செனாய் நகர், கார்பரேஷன் அலுவலகத்தில் உள்ள 
இசேவை மையம் சென்று விட்டு திரும்பி வரும் ப�ோது வில்லிவாக்கம் சரர் 
பதிவாளர் அலுவலகத்தில் 2021 ஆம் ஆண்டு பதியப்பட்ட செட்டில்மெண்ட் 
ஆவண எண். 9019் ஒரிஐினலை த�ொலைத்து விட்டார்.  உடனடியாக 
காணாமல் ப�ோன பத்திரத்தை தீவிரமாக தேடியும் அவரால் கண்டுபிடிக்க 
இயலவில்லை. எனது கட்சிக்காரர் மேற்படி ஒரிஐினல் பத்திரத்தை எந்த ஒரு 
நிதி நிறுவனத்திடம�ோ அல்லது தனியாரிடம�ோ அடமானம் வைக்கவில்லை 
என்றும் எந்தவ�ொரு வில்லங்கத்திற்கும் உட்படுத்தவில்லை என்றும் 
இதன் மூலம் உறுதி கூறுகிறார். மேற்படி பத்திரத்தை கண்டு எடுப்பவர்கள் 
அதனை   கீழ்க்கண்ட விலாசத்தில் என்னிடம�ோ அல்லது மேலே குறிப்பிட்ட 
விலாசத்தில் உள்ள எனது கட்சிக்காரரிடம�ோ ஒப்படைக்க வேண்டுமாறும், 
தவிர்த்து துஷ்பிரய�ோகம் செய்யும் பட்சத்தில் அது எந்தவிதத்திலும் எனது 
கட்சிக்காரரை கட்டுப்படுத்தாது எனவும் இந்த ப�ொது அறிவிப்பின் மூலம் 
அறிவிக்கப்படுகிறது.

க�ோ. ராமலிங்கம்
வழக்குரைஞர்

எழும்பூர் நீதிமன்றம், சென்னை 600008.

ப�ொது அறிவிப்பு

 ,  , V.  , 
        
  ,    /.  
       
1107/1995  .94 281A,  . 113 5BC  
  05.02.2024   10   
       
  .   
   .

,  /. 
  ,  

V.  ,  
, 

 ,
 : 99764 91449.

 

IN THE COURT OF XXIV 
ASST. CITY CIVIL JUDGE 
ALLIKULAM AT CHENNAI

I.A.No. 4 / 2023
in

O.S.No. 1091 / 2022
M/s. Arjun Traders
Rep. by DilipArjundas

...Petitioner/Plaintiff
Vs

Nisha Matching
...Respondent/Defendant

To
Nisha Matching, Old No.42A,
New No.97, Purasawakkam High 
Road, Purasawakkam
Chennai–600 007

Respondent
In the above said matter 

I.A.No. 4 / 2023 is filed by the 
Plaintiff  to amend the cause title 
in O.S.No. 1091 / 2022 had come 
up before The Hon'ble XXIV 
Asst. City Civil Judge Allikulam at 
Chennai on 18.04.2024 and the 
Hon'ble Judge was pleased to 
order notice to you returnable by 
07.06.2024.

Please take notice you are 
hereby directed to appear before 
The Hon'ble XXIV Asst. City Civil 
Judge Allikulam at Chennai on 
07.06.2024 at 10 a.m. either in 
person or through a pleader and 
failing which the matter will be 
decided your absence.

P.Chandrasekar
Counsel for Petitioner/Plaintiff

IN THE HIGH COURT OF 
JUDICATURE, AT CHENNAI
(Criminal side Jurisdiction)
Crl. M.P. No. 20090 of 2023

In
Crl.R.C.(SR) No. 61244 of 2023
S.Karunanidhi
S/o. T.Subramanian
No.2/A, Thiruvallur Street,
Villivakkam, Chennai - 600 049.

...Petitioner/ Respondent
-Vs-

1.Mrs.Ramya, W/o.S.Karunanithi
D/o. Shantharaj,
2. Minor. K.Joshika,
Rep. by her mother Mrs.Ramya,
No. 14/29, Guruvappa Street,
Chindatripet, Chennai  600 002.

...Respondents/Petitioners
The above said Criminal 
Miscellaneous Petition filed 
by the Petitioner, came up for 
hearing on 17.04.2024, before 
his Lordship Hon'ble Mr.Justice 
M.Dhandapani and the Hon'ble 
High Court was pleased to order 
Paper Publication to both the 
respondents for appearance 
before the Hon'ble High Court 
at Chennai, in the above case, 
either in person or through your 
counsel, failing which the matter 
will be decided by the Hon'ble 
High Court as it deem fit and 
proper and thus render justice. 
The above case stands posted 
on 30.04.2024.

K.M.VIVEKANANDAN
Advocate

வருவாய் க�ோட்டாட்சியர் அவர்கள்,                                            
கடலூர்.  

R. கருணாகரன் 
த. பெ. ராஜாமணிக்கம்,
நெ. 5, மாரியம்மன் க�ோயில் தெரு,
மேல்அழிஞ்சிப்பட்டு,
கடலூர் வட்டம்,
கடலூர் மாவட்டம். 
செல்: 9025981374, 8870181643  

 ..     மனுதாரர் 
எதிர் 

வருவாய் வட்டாட்சியர் 
கடலூர்  	 .. எதிர்மானுதாரர் 

அறிவிப்பு 
மனுதாரரின் பாட்டி செல்வாம்பாள்  
க/பெ. முனுசாமி  என்பவர்   
கடந்த 03.07.2022 தேதி    அன்று 
மேற்படி விலாசத்தில்   இறந்ததை 
எதிர் மனுதாரர் அலுவலகத்தில் 
பதிவு செய்து இறப்பு சான்றிதழ் 
வழங்கி உத்தரவிடக்கோரி 
தாக்கல் செய்யப்பட்ட மனு மீது  
எவருக்கேனும் ஆட்சேபனை 
இருந்தால் 15 தினங்களுக்குள் 
வருவாய் வட்டாட்சியர், கடலூர் 
அலுவலகத்தில் நேரில் காலை 
10.30 மணிக்கு ஆஜராகி தெரிவிக்க 
வேண்டியது, தவறும் பட்சத்தில் 
மேற்படி மனுதாரருக்கு மனு       
ஒருதலைபட்சமாக தீர்மானிக்கப்படும் 
என இதன் மூலம் அறியவும். 

R. கருணாகரன் 
மனுதாரர்,

வருவாய் க�ோட்டாட்சியர் அவர்கள், 
கடலூர்.                        

பழனி, த/பெ. குமரேசன்,
எண்.19, திரு.வி.க வீதி,
ஜெயபால் நகர், மணவ�ௌி,
அரியாங்குப்பம் அஞ்சல்,
புதுச்சோி-605007          .. மனுதாரர்

-எதிர்-
மாநகராட்சி ஆணையர்
கடலூர்               .. எதிர்மனுதாரர்

அறிவிப்பு
  மனுதாரர் பழனி என்பவர் கடந்த 
04.04.1968 அன்று கடலூர் மாவட்டம்,  
கடலூர் வட்டம், கடலூர் துறைமுகம், 
அக்கரைக�ோரியில் பிறந்ததை 
எதிர்மனுதாரர் அலுவலகத்தில் 
பதிவு செய்து பிறப்புச் சான்றிதழ் 
வழங்கி உத்தரவிடக் க�ோரி 
தாக்கல் செய்யப்பட்ட மனு மீது 
எவருக்கேனும் ஆட்சேபணை 
இருந்தால் 15 நாட்களுக்குள் 
மாநகராட்சி ஆணையர், கடலூர் 
அலுவலகத்தில் ந�ோில் காலை 10.30 
மணிக்கு ஆஜராகி த�ொிவித்துக் 
க�ொள்ள வேண்டியது. தவறும் 
பட்சத்தில் மேற்படி மனுதாரருக்கு 
மனு ஒருதலைபட்சமாக 
தீர்மானிக்கப்படும் என இதன் மூலம் 
அறியவும். 

பழனி
மனுதாரர்

வருவாய் க�ோட்டாட்சியர் அவர்கள், 
கடலூர்.                        

திலகவதி, க/பெ. மாதவராஜ்,
எண்.9 25, கிஞ்சம்பேட்டை,
கடலூர் துறைமுகம், கடலூர் வட்டம்,
கடலூர் மாவட்டம்.        .. மனுதாரர்

-எதிர்-
மாநகராட்சி ஆணையர்
கடலூர்                  .. எதிர்மனுதாரர்

அறிவிப்பு
 மனுதாரர் திலகவதி என்பவர் 
கடந்த 15.05.1981 அன்று கடலூர் 
மாவட்டம், கடலூர் வட்டம், கடலூர் 
துறைமுகம், எண்.50, இருசப்பன் 
தெருவில் பிறந்ததை எதிர்மனுதாரர் 
அலுவலகத்தில் பதிவு செய்து பிறப்புச் 
சான்றிதழ் வழங்கி உத்தரவிடக் 
க�ோரி தாக்கல் செய்யப்பட்ட மனு 
மீது எவருக்கேனும் ஆட்சேபணை 
இருந்தால் 15 நாட்களுக்குள் 
மாநகராட்சி ஆணையர், கடலூர் 
அலுவலகத்தில் ந�ோில் காலை 10.30 
மணிக்கு ஆஜராகி த�ொிவித்துக் 
க�ொள்ள வேண்டியது. தவறும் 
பட்சத்தில் மேற்படி மனுதாரருக்கு 
மனு ஒருதலைபட்சமாக 
தீர்மானிக்கப்படும் என இதன் மூலம் 
அறியவும். 

திலகவதி
மனுதாரர்

வருவாய் க�ோட்டாட்சியர் அவர்கள், 
கடலூர்.

சித்ரா, க/பெ. பழனி,
எண்.19, திரு.வி.க வீதி,
ஜெயபால் நகர், மணவெளி,
அரியாங்குப்பம் அஞ்சல்,
புதுச்சோி-605007          .. மனுதாரர்

-எதிர்-
மாநகராட்சி ஆணையர்
கடலூர்                .. எதிர்மனுதாரர்

அறிவிப்பு
  மனுதாரர் சித்ரா என்பவர் கடந்த 
10.01.1974 அன்று கடலூர் 
மாவட்டம், கடலூர் வட்டம், கடலூர் 
துறைமுகம், எண்.50, இருசப்பன் 
தெருவில் பிறந்ததை எதிர்மனுதாரர் 
அலுவலகத்தில் பதிவு செய்து பிறப்புச் 
சான்றிதழ் வழங்கி உத்தரவிடக் 
க�ோரி தாக்கல் செய்யப்பட்ட மனு 
மீது எவருக்கேனும் ஆட்சேபணை 
இருந்தால் 15 நாட்களுக்குள் 
மாநகராட்சி ஆணையர், கடலூர் 
அலுவலகத்தில் ந�ோில் காலை 10.30 
மணிக்கு ஆஜராகி த�ொிவித்துக் 
க�ொள்ள வேண்டியது. தவறும் 
பட்சத்தில் மேற்படி மனுதாரருக்கு 
மனு ஒருதலைபட்சமாக 
தீர்மானிக்கப்படும் என இதன் மூலம் 
அறியவும். 

 சித்ரா
மனுதாரர்

BEFORE THE PRINCIPAL 
FAMILY JUDGE AT CHENNAI

CrI.M.P.No. 620 / 2023
in

M.C.No. 203 / 2021
1) J. Shanthi
W/o.Janakiraman
2) J.Shalini, D/o. Janakiraman
3) Minor J.Shilfa
Represented by its Natural
Guardian her Mother 
All are residing at:
No.10/10, Pillaiyar Koil Street,
Teynampet, Chennai–600 018

...Petitioners/Petitioners
Vs

K. Janakiraman
S/o.Kulasekaran, No.6/23,
Pillaiyar Koil Street,MA Garden,
Teynampet, Chennai–600 018

...Respondent/Respondent
Please take notice in 

CrI.M.P.No. 620 / 2023 in M.C.No. 
203 / 2021 His Hon'ble I Additional 
Judge at Chennai, Family Court, 
Chennai was pleased to order 
Paper Publication (Makkal 
Kural) to the Respondent and 
returnable by 21.05.2024 Please 
make it convenient to appear 
in the above said Court on the 
above said date at 10.30 a.m. 
without fail. Failing which the 
above M.P will be decided in your 
absence and ex-parte order will 
be passed.

J. Shanthi
Petitioner/Party in Person

BEFORE THE JOINT 
COMMISSIONER, H.R. & C.E. 
DEPARTMENT,  CHENNAI–I, 
e.v.k.sAMPATH mALIGAI, 

cOLLEGE rOAD, 
cHENNAI–600 006
M.P.No. 60 / 2017

1) The Assistant Commissioner
H.R.&C.E.Department
2) The Executive Officer
A/m. Gangadeeswarar Thirukoil
Purasawalkam,Chennai–600 084

...Petitioners
Vs

1) Tmt. T.P.Yasodhammal 
(Decd), Door No.90,
Gangadeeswarar Koil Street,
Purasawalkam,Chennai–600 084
2) Thiru Lord Ramgopal
Door No.90,
Gangadeeswarar Koil Street,
Purasawalkam,Chennai–600 084

...Respondents
In the above matter, notice has 

been ordered to you returnable 
by 30.04.2024.

Take notice and be present in 
the court mentioned above, on 
30.04.2024 at 2.30 p.m. either in 
person or through pleader, failing 
which the matter will be heard in 
your absence and suitable orders 
passed.

M/s. A.S. Kailasam & 
Associates

Counsel for 2nd Petitioner

BEOFRE THE HON'BLE 
PRINCIPAL JUDGE OF FAMILY 

COURT  AT CHENNAI
H.M.O.P.No. 5641 / 2023

D.Shobana, W/o.R.Dinesh Kumar
No.6, 17th Block, AIR Colony,
Nethaji Nagar, Ernavoor,
Chennai–600 057      ...Petitioner

Vs
1) R.Dinesh Kumar
S/o.G.Radhakrishnan, 
New No.14, Old No.7,
Professor Sanjeevi Street,
Mylapore, Chennai–600 004

...Respondent
Please take notice that the above 

H.M.O.P.No. 5641 / 2023 came up for 
hearing on 16.04.2024 Before the 
Hon'ble Principal Judge of Family 
Court at Chennai. The Court was 
pleased to roder notice to you 
by way of Publication returnable 
on or before 29.05.2024 you are 
hereby requested to enter your 
appearance in either in person 
or through advocate before the 
same court on 29.05.2024 failing 
which the above matter will be 
heard your absence ans suitable 
orders passed.

D.Shobana
Petitioner/Party–in–Person

     
, /. 
 , , 
           ...


, 

...


    
     
    
09.02.2018     
   
.    
  
  
.   
   
  15  
    
 .  
    
  
    
.




Ist  SPECIAL JUDGE, COURT 
OF SMALL CAUSES AT 

CHENNAI, 
O.P.No. 2623 / 2023

Vignesh Karthick Sudhakar
...Petitioner

Vs
1) Harirajan
2) M/s.  Cholamandalam 
General Insurance Co., Ltd.,

...Respondents
To
Harirajan, S/o.Sountharajan
No.123, Sali Street, Nallathur
Ayappakkam, Kanchipuram,
Tamilnadu

Please take notice that 
the above O.P is filed by the 
petitioner before the Hon'ble 1st 
Special Judge. Court of Small 
Causes at Chennai was ordered 
notice to you returnable by 
04.06.2024 for your appearance. 
Therefor you will appear before 
the above said court 04.06.2024 
at 10.30 a.m. failing which the 
above matter will be decided ex 
party in your absence

T.Suresh
Counsel for the Petitioner

     , 
 ,  , , 
  ,   , .40  . 
    . S.  
  2020    12  
  2400       
    . P.  
  .6,00,000/– (  ) 
.  3    
23.04.2024        
  .       
        
      
    .

V. Karthi, Advocate,  
High Court of Madras.

 

ஏல விற்பனை
அடகு வைக்கப்பட்டு 
மீட்கப்படாத தங்க நகைகள், 
Kandan Mutual Benefit Fund 
Ltd, No.7, Menod Street, 
Purasaiwakkam, Chennai – 
600 007இல் 27.04.2024 
காலை 11.00 மணிக்கு 
ஏலத்தில் விற்க்கப்படும். 
பாலாஜி & க�ோ, சென்னை–1.
M-98402 81132 ஏல விற்பனை

அடகு வைக்கப்பட்டு 
மீட்கப்படாத தங்க நகைகள், 
Triplicane Permanent Fund 
Nidhi Ltd, No.2/5, Bridhavan 
Street Extension, West 
Mambalam, Chennai – 600 
033இல் 27.04.2024 காலை 
11.00 மணிக்கு ஏலத்தில் 
விற்க்கப்படும். பாலாஜி & 
க�ோ, சென்னை –1. 
M-98402 81132

பெயர் மாற்றம்
Sathiyakumar.D alias 
Sathyakumar,  தந்தை பெயர்  
V. Devananthan, பிறந்த தேதி 
10/1/1974,  (மாவட்டம் பிறப்பு: 
விழுப்புரம்)  நெ 415/3, மெயின் 
ர�ோடு தெரு, பெரும்பாக்கம், 
விழுப்புரம் - 605 301 என்ற 
முகவரியில் வசிக்கும் நான் 
இனி D. SAKTHIBALAN என்று 
அழைக்கப்படுகிறேன்.

SATHIYAKUMAR. D alias 
SATHYAKUMAR

மேன்மைமிகு வருவாய் 
க�ோட்டாட்சியர் அவர்கள் சமூகம்

விழுப்புரம்
அ.தி.மு.A4 / 199/ 2024

நாள் 23/4/2024
V.பழனி, S/o.வைத்தியநாதன்
15,மூன்றாவது தெரு
சித்தேரி கரை
விழுப்புரம் வட்டம் & மாவட்டம்

அறிவிப்பு
V.பழனி S/o.வைத்தியநாதன் என்ற 
நான்   மேற்கண்ட விலாசத்தில் வசித்து 
வருகிறேன்.  எனது தாயார் சர�ோஜா 
W/o.வைத்தியநாதன்  என்பவர்  
கடந்த  7/11/2022 அன்று  மேற்படி 
முகவரியில்   இறந்ததை  அப்பொழுது    
இறப்பு பதிவு செய்யப்படாததால்  
தற்போது   அவருடைய  இறப்பு  
சான்றிதழ் க�ோரிவிழுப்புரம் வருவாய் 
க�ோட்டாட்சியர் அலுவலகத்தில் 
மனுதாரர் மனுதாக்கல் செய்துள்ளார்.
மேற்படி மனுவில் யாருக்காவது 
ஆட்சேபனை இருப்பின் 
தங்களுடைய ஆட்சேபனையை 
விழுப்புரம் வருவாய் க�ோட்டாட்சியர் 
அலுவலகத்தில் நேரிடையாகவ�ோ 
அல்லது வழக்கறிஞர் மூலமாகவ�ோ 
ஆஜராகி ஆட்சேபனையை தெரிவிக்க 
வேண்டியது. இல்லையெனில் 
மேற்படி மனு ஒருதலைப்பட்சமாக 
முடிவு செய்யப்பட்டுவிடும் என்பதை 
அறியவும்.

V.பழனி
மனுதாரர்.

ெபயர் மாற்றம்
R.P. Mohan Balaji, Son of Thiru          

R.Rajagopal, பிறந்த தேதி: 
29.03.1999, (பிறந்த மாவட்டம்: 
தேனி) எண்.3691, 44வது 
குறுக்குத் தெரு, 2வது மெயின் 
ர�ோடு, மாத்தூர், எம்எம்டிஏ 
மாத்தூர், மணலி, சென்னை – 
600 068 என்ற முகவரியில் 
வசிக்கும் நான் இனி MOHAN 

BALAJI RAJAGOPAL என்று 
அழைக்கப்படுகிறேன்.

பெயர் மாற்றம்
        Mujeebur Rahman 
Ajmeer Ali, தந்தை  
பெயர்: Ajmeer Ali, 
பிறந்த தேதி:   07.10.1986,  
நெ.U13, க�ோபாலகிருஷ்ணன் 
தெரு, காவனூர் ர�ோடு, 
காட்டாங்குளத்தூர், காஞ்சிபுரம்    – 
603 203. என்ற முகவரியில்    
வசிக்கும்        நான்,   இனி       
Syed Mohammed Ajmeer 
Ali,    என்று   அழைக்கப்படுகிறேன்.

  Mujeebur Rahman 
Ajmeer Ali

பெயர் மாற்றம்
   maraliya  thaika 

shahib,  தந்தை பெயர்:  thaika 
shahib,  பிறந்த தேதி: 06.10.1992, 
நெ.48/3, (118/3), நேதாஜி 
நகர், 4வது தெரு, நேதாஜி நகர், 
தண்டையார்பேட்டை, சென்னை– 
600 081. என்ற முகவரியில்  
வசிக்கும்  நான்   இனி    MARLIYA  
THAIKA SHAHIB      என்று   
அழைக்கப்படுகிறேன்.

maraliya  thaika shahib

பெயர் மாற்றம்
Nithya Venkataraman,  

கணவர் பெயர்:  Rajaraman 
Hariharan,        பிறந்த தேதி: 
07.11.1980,  பிளாக் –1,  S–6,                 
3வது மாடி,  சுபம் சாந்தம்,  இந்திரா நகர் 
மெயின் ர�ோடு, ஓசூர், கிருஷ்ணகிரி – 
635 109, என்ற முகவரியில்  
வசிக்கும்  நான்   இனி      
Nithya Rajaraman  என்று   
அழைக்கப்படுகிறேன்.

Nithya Venkataraman

பெயர் மாற்றம்
 LAKSHMAN,  தந்தை பெயர்:         
PADMANABAN. R,  பிறந்த தேதி:  
20.11.2002,  பிளாட் நெ.37, 3வது 
குறுக்கு தெரு, க�ோ–ஆப்பெரட்டிவ் 
நகர், ஆதம்பாக்கம், சென்னை–
600 088. என்ற    முகவரியில்   
வசிக்கும்    நான்  இனி    
LAKSHMAN PADMANABAN
 என்று அழைக்கப்படுகிறேன்.

      LAKSHMAN

பெயர் மாற்றம்
Mahathi  Jayachandran 
Koteeswari,    பிறந்த    தேதி:   
14.-01.2009,     டவர் 13/202, Dugar 
MME Gold City, கன்னகப்பட்டு, 
திருப்போரூர், காஞ்சிபுரம் – 
603110.   என்ற முகவரியில்    
வசிக்கும்   எனது மகள் இனி   
New  Given Name: Mahathi,  New   
Sur name:   Jayachandran,   
என்று     அழைக்கப்படுகிறார்.

   Jayachandran,
தந்தை

பெயர் மாற்றம்
Old Given Name: ப�ொன்னா 

நிஸார்,   Old   Sur name: ....  தந்தை 
பெயர்:  ப�ொன்னா அப்துல் கையும், 
பிறந்த தேதி: 25.07.1959, நெ.17/10,  
முல்லா சாகிப் தெரு, பேரணாம்பட்டு– 
635 810, வேலூர் மாவட்டம், 
தமிழ்நாடு. என்ற முகவரியில்  
வசிக்கும் நான் இனி New  Given 
Name: Nisar  Ahmed,  New   
Sur name: Ponna,      S/o.
Ponna Abdul Khaiyum,     
என்று அழைக்கப்படுகிறேன்.

Old Given Name: ப�ொன்னா 
நிஸார்,   Old   Sur name: ....

பெயர் மாற்றம்
Old Given Name: அதிகுர் 

ரஹ்மான்   Old   Sur name: 
ஆவாரம் இஸ்மாயில்,  தந்தை பெயர்:  
இஸ்மாயில் ஆவாரம்,  பிறந்த தேதி: 
15.10.1979, நெ.1/1, குப்புசாமி தெரு, 
சேகர் நகர், ஜாபர்கான்பேட்டை, 
அச�ோக் நகர், சென்னை– 600 083. 
தமிழ்நாடு. என்ற  முகவரியில்  
வசிக்கும் நான் இனி  New  Given 
Name: Nisar  Ahmed,  New   Sur 
name: Ponna,      S/o.Ponna 
Abdul Khaiyum,     என்று 
அழைக்கப்படுகிறேன்.

Old Given Name: அதிகுர் ரஹ்மான்   
Old   Sur name: ஆவாரம் இஸ்மாயில்

பெயர் மாற்றம்
Shamithi  Jayachandran 
Koteeswari,    பிறந்த    தேதி:   
26.-07.2013,     டவர் 13/202, Dugar 
MME Gold City, கன்னகப்பட்டு, 
திருப்போரூர், காஞ்சிபுரம் – 
603110.   என்ற முகவரியில்    
வசிக்கும்   எனது மகள் இனி   
New  Given Name: Shamithi ,  New   
Sur name:   Jayachandran,   
என்று     அழைக்கப்படுகிறார்.

   Jayachandran,
தந்தை

பெயர் மாற்றம்
C.K. Indumathi,  தந்தை 
பெயர்:         C. Anusuya,  பிறந்த 
தேதி:  07.05.1959,  நெ.9, ம�ோகன் 
கார்டன், மாதவரம், சென்னை–
600 060. என்ற    முகவரியில்   
வசிக்கும்    நான்  இனி    
C.s. Indumathi  என்று 
அழைக்கப்படுகிறேன்.

   C.K. Indumathi

பெயர் மாற்றம்
Karthikeyan Ganesan,   தந்தை 
பெயர்:         Ganesan,  பிறந்த 
தேதி:  30.09.1980,  நெ.5B A1, 
அகதீஸ்வரர் நகர்,  ஓம் சக்தி 
நகர் விரிவு, நெமிலிச்சேரி,  
குரோம்பேட்டை,  சென்னை– 
600 044. என்ற    முகவரியில்   
வசிக்கும்    நான்  இனி    
New  Name: Karthikeyan,  New   
Sur name: Karaikudi Ganesan 
என்று அழைக்கப்படுகிறேன்.

    Karthikeyan Ganesan

பெயர் மாற்றம்
     mohammed sameer 
mohammed ghouse,   தந்தை 
பெயர்:      mohammed ghouse,   
பிறந்த தேதி:  22.03.2004, 
நெ.1368 AA Block V O C நகர், 
தண்டையார்பேட்டை,   சென்னை– 
600 081. என்ற    முகவரியில்   
வசிக்கும்    நான்  இனி    
MOHAMMED SAMEER 
GHOUSE என்று 
அழைக்கப்படுகிறேன்.

    mohammed sameer 
mohammed ghouse

பெயர் மாற்றம்
fazuldeen jamal,     தந்தை 
பெயர்:         fazuludeen,  பிறந்த 
தேதி:  02.10.1953,  நெ.50 PPD 
ர�ோடு, 2வது குறுக்கு தெரு, தாங்கல், 
திருவ�ொற்றியூர்,   சென்னை– 
600 019. என்ற    முகவரியில்   
வசிக்கும்    நான்  இனி    
MEER JAMAL FAZULUDEEN 
என்று அழைக்கப்படுகிறேன்.

    fazuldeen jamal

பெயர் மாற்றம்
  Thameed Mohamed 
Younas,  தந்தை  பெயர்: 
Thameem Hanifa,   பிறந்த தேதி: 
09.12.1973, நெ.29/188, 7வது தெரு, 
புது நகர், வியாசர்பாடி,   சென்னை– 
600 039. என்ற முகவரியில்  
வசிக்கும் நான் இனி   Thameem 
Mohamed Younus,         என்று 
அழைக்கப்படுகிறேன்.

 Thameed Mohamed 
Younas

பெயர் மாற்றம்
Rajeswari Jayaprakash,  

தந்தை பெயர்:    Parameswaran, 
பிறந்த தேதி: 14.02.1963,   
நெ.1375/A, 19வது தெரு, பூம்புகார் 
நகர், க�ொளத்தூர், சென்னை – 
600 099. என்ற முகவரியில்  
வசிக்கும் நான் இனி               
Rajeswari Parameswaran  

என்று அழைக்கப்படுகிறேன்.

   Rajeswari Jayaprakash

பெயர் மாற்றம்
 Vengadasubramanian 

Ramakichenane, தந்தை பெயர்:  
Vengadasubramanian, பிறந்த 
தேதி:  16.05.1963,  பு.நெ.8/10, 
க�ொத்தவால்சாவடி தெரு, அருண் 
ப்ளாட்ஸ், B–3, B–பிளாக்,  G. F, 
சைதாப்பேட்டை மேற்கு, சென்னை – 
600 015. என்ற முகவரியில்  
வசிக்கும் நான் இனி Ramakrishnan 
Vengadasubramanian    என்று 
அழைக்கப்படுகிறேன்.

Vengadasubramanian 
Ramakichenane

பெயர் மாற்றம்
    Joseph Clamant 

Lazer, தந்தை பெயர்:   Lazar, 
பிறந்த தேதி:  06.01.1969,  நெ.10, 
JOE Villa, 4வது மெயின் ர�ோடு, 
செல்வா நகர், உருவையூர், 
வில்லியனூர், புதுச்சேரி – 
605 110. என்ற முகவரியில்  
வசிக்கும் நான் இனி               
Joseph Clament Lazar     
என்று அழைக்கப்படுகிறேன்.

Joseph Clamant Lazer

பெயர் மாற்றம்
Old Given Name: Malathy,  Old   

Sur name: muthumanickam, 
கணவர்  பெயர்: muthumanickam, 
பிறந்த தேதி: 09.04.1967,  நெ.S 5 Sree 
Madhava Apts,  நெ.92, வெங்கடேச 
பெருமாள் 1வது தெரு, மடிப்பாக்கம், 
சென்னை–600 091.  என்ற முகவரியில்  
வசிக்கும் நான் இனி எல்லா   இடங்களிலும்    
New  Given Name: 
Malathy,  New   Sur name: 
Govindarajalu,     என்று 
அழைக்கப்படுகிறேன்.

Old Given Name: Malathy,  Old   
Sur name: muthumanickam

பெயர் மாற்றம்
      Old   Sur name: 

Kanniappan Old Given Name: 
Rajarajan, தந்தை பெயர்: Sur 
name: Teynampet  Solai, Given 
Name: Kanniappan, பிறந்த தேதி: 
29.05.1967,  (பிறந்த இடம்:சென்னை), 
நெ.4/4, சரண்யா நேரு நகர், 3வது 
தெரு, அடையார்,  சென்னை 
–600 020.  என்ற முகவரியில்  
வசிக்கும் நான் இனி 
  New      Sur name: Teynampet 
Kanniappan new Given 
Name: Rajarajan,     என்று 
அழைக்கப்படுகிறேன்.

 Old   Sur name: Kanniappan 
Old Given Name: Rajarajan

பெயர் மாற்றம்
Old Given Name: Given 
Name:          SHYAMALA KUMARI 
Surname: SANKARAN, தந்தை 
பெயர்: S.SANKARAN, பிறந்த 
தேதி:  14.08.1964,  நெ. 4/3, வேலன் 
4வது குறுக்கு தெரு, நெசப்பாக்கம்,  
சென்னை–600 078.  என்ற முகவரியில்  
வசிக்கும் நான் இனி எல்லா   இடங்களிலும்    
New  Given Name: SHYAMALA
  New   Sur name: SANKARAN,     
என்று அழைக்கப்படுகிறேன்.

Old Given Name: Given Name:          
SHYAMALA KUMARI

Surname: SANKARAN

பெயர் மாற்றம்
  Old Given  name: rekha jitendra 
kumar bafna,  கணவர்  பெயர்: 
jitendar kumar bafna,  பிறந்த 
தேதி: 22.02.1978, ப்ளாட் நெ.503,  
E பிளாக்,  KLP Abhinandan Apt, 
நெ.1, ஸ்டிராகன்ஸ் ர�ோடு, நெ.1–30, 
பெரம்பூர் பாரக்ஸ் ர�ோடு,   சென்னை– 
600 039. என்ற முகவரியில்  
வசிக்கும் நான் இனி New Given Name:  
REKHA  New SurName:- BAFNA          
என்று அழைக்கப்படுகிறேன்.

 Old Given  name: rekha jitendra 
kumar bafna

IN THE COURT OF PRINCIPAL 
DISTRICT MUNSIF 

AT POONAMALLEE
I.A.No.01 of 2023

In
O.S.No. 235 of 2021

1.M/s.KAAVIYA 
CONSTRUCTIONS & 
DEVELOPER PRIVATE LTD,
represented by its Director 
Mr.E.Tirunavukkarasu, 
and Another

...Petitioners/Plaintiffs
MR.R.ALWAR
 Son of Late Radhakrishnan,

...Respondent/Defendant
-Vs-

To.
MR.R.ALWAR,
Son of Late Radhakrishnan
No.1/218, Mariamman Koil Street
Voyalanallur Post, Thirukoilpathu 
Village, Chennai - 600 072.
 The Petitioner/Plaintiffs have 
filed a Petition in I.A.No.01 of 
2023 in OS.No.235 of 2021 to set 
aside the dismissal order Passed 
by the Hon'ble Principal District 
Munsif Judge at Poonamallee. 
Where the above said Hon'ble 
Court has ordered private notice 
to you in the said I.A.No.01 of 
2023 in OS.No.235 of 2021 
on 05.04.2024 returnable by 
21.06.2024. Kindly take notice 
and make your appearance on 
21.06.2024 at 10.30 am either in 
person or through duly instructed 
counsel, failing which the above 
petition will be decided inyour 
absence.

(G.GOKULAKANNAN)
Advocate

IN THE IX ASSISTANT CITY 
CIVIL COURT AT CHENNAI.

E.P. No. 4885 of 2023
in

O.S. No. 1376 of 2022
1.Mrs. Kamaladevi
2.Mr. C. Ashok Kumar
3.Mrs. Sangeetha Jain
4. Mr. Gautham Chand	

... Decree Holders /Plaintiffs
-Vs-

Mr. M. Subramani
... Judgement Debtor/Defendant

To
Mr. M. Subramani,
Aged about 62 years, 
Son of Mr. Murugesan, 
No.94, R.K. Mutt Road, 
Mandaveli, Chennai - 600 028.
Take notice that the above said 
E.P.No. 4885 of 2023 in O.S. 
No. 1376 of 2022, on the file of 
the Learned IX Assistant City 
Civil Court, Chennal, filed by the 
above named Decree Holders/
Plaintiffs against you, came 
up for hearing on 12-04-2024 
and notice was ordered to you 
returnable by 12-06-2024. You 
are hereby warned to appear 
on the said day failing which the 
matter wlll be heard and decided
in your absence setting you 
exparte.

N.Kishore Kumar, 
Advocate

சென்னை, ஏப்.25–   
விஐடி என்ஜினியரிங் நுழைவுத் 

தேர்வு இந்தியாவில் 125 
நகரங்களிலும், வெளிநாடுகளில் 6 
நகரங்களிலும் நடைபெறுகிறது.   

விஐடி என்ஜினியரிங் நுழைவுத் 
தேர்வு பி.டெக் சேர்க்கைக்காக 
வேலூர் இன்ஸ்டிடியூட் ஆப் 
டெக்னாலஜி (விஐடி) நடத்தும் 
நுழைவுத் தேர்வு. விஐடி குழும 
நிறுவனங்களாக - -வேலூர், -சென்னை, 
ஆந்திர மாநில (அமராவதி) மற்றும் 
-ப�ோபால் ஆகியவைகளில் ஏப்ரல் 19ந் 
தேதி துவங்கியது. 30ந் தேதி வரை 
இந்தியாவில் உள்ள 125 நகரங்களிலும், 
வெளிநாடுகளில் உள்ள துபாய், 
மஸ்கட், கத்தார், குவைத், சிங்கப்பூர் 
மற்றும் க�ோலாலம்பூர் 6 நகரங்களிலும் 
கணினி அடிப்படையிலான 
ஆன்லைன் நுழைவுத் தேர்வாக 
திட்டமிடப்பட்டுள்ளது.   

இந்தியாவின் அனைத்து மாநிலங்கள் 
மற்றும் யூனியன் பிரதேசங்களில் 
இருந்து விண்ணப்பதாரர்கள் VITEEE-
–2024ல் பங்கேற்பர். முடிவுகள் 
மே 3ந் தேதி அன்று www.vit.ac.in 
வலைதளத்தில் கிடைக்கும், அதே 
நாளில் ஆன்லைன் கவுன்சிலிங் 

த�ொடங்கும்.   
1 லட்சம் ரேங்க்களுக்குள் உள்ள 

விண்ணப்பதாரர்கள் பி.டெக் படிப்பில் 
சேருவதற்கான கவுன்சிலிங்கில் 
பங்கேற்க தகுதியுடையவர்கள் ஆவர்.   

தேர்வுகளை நிரப்புவதற்கான 
ரேங்க் வாரியான கவுன்சிலிங்கின் 
அட்டவணை: 1- முதல் 20,000 
வரையிலான ரேங்க்களுக்கான கட்டம் 
1 மே 7, 8ந் தேதிகளில்; மே 18,19ந் 
தேதிகளில் 20,001 முதல் -45,000 
ரேங்க்களுக்கான கட்டம் 2; மே 29, 
30ந் தேதிகளில் 45,001 முதல் 70,000 
ரேங்க்களுக்கு 3வது கட்டம், ஜூன் 
9, 10ந் தேதி வரை 70,001–-1,00,000 
ரேங்க்களுக்கான 4வது கட்டம் ஆகும்.   

1 லட்சத்திற்கு மேல் உள்ள 
விண்ணப்பதாரர்கள் விஐடி- ஆந்திர 
மாநிலம் மற்றும் விஐடி-ப�ோபாலுக்கு 
மட்டுமே தகுதியுடையவர்கள். 
அவர்களுக்கான கவுன்சிலிங் ஜூன் 20 
மற்றும் 21ந் தேதிகளில் நடத்தப்படும். 
வகுப்புகள் 2024 ஜூலை 2வது 
வாரத்தில் த�ொடங்கும்.   

விஐடி விண்ணப்பதாரர்கள் 
தங்களுக்கு விருப்பமான திட்டங்களில் 
ஒதுக்கீட்டை உறுதி செய்வதற்காக 
ஆன்லைன் கவுன்சிலிங்கின் ப�ோது 

அதிகபட்ச தேர்வுகளை வழங்க 
ஊக்குவிக்கிறது.   

ஜி வி பள்ளி மேம்பாட்டுத் 
திட்டத்தின் (GVSDP) கீழ், VITEEE 
ரேங்க் 1 முதல் 10 வரை உள்ள 
விண்ணப்பதாரர்களுக்கு நான்கு 
ஆண்டுகளுக்கு 100 சதவீத கல்விக் 
கட்டணத் தள்ளுபடி வழங்கப்படும்; 
11 முதல் 50 வரை 75% கல்விக் 
கட்டணத் தள்ளுபடி வழங்கப்படும்; 
51 முதல் 100 வரை உள்ளவர்களுக்கு 
50% கல்விக் கட்டணத் தள்ளுபடியும், 
101 முதல் 500 வரை உள்ள 
விண்ணப்பதாரர்களுக்கு 25% 
கல்விக் கட்டணத் தள்ளுபடியும் 
வழங்கப்படும்.   மேலும், தமிழ்நாடு, 
மத்தியப் பிரதேசம், ஆந்திரப் 
பிரதேசம் ஆகிய மாநிலங்களில் 
உள்ள அனைத்து மாவட்டங்களிலும் 
உள்ள கிராமப்புறங்களில் உள்ள 
அரசுப் பள்ளிகளில் படிக்கும் 
மாவட்ட முதன்மை மாணவர்களுக்கு 
ஸ்டார்ஸ் (கிராமப்புற மாணவர்களின் 
முன்னேற்றத்திற்கு ஆதரவு) 
திட்டத்தின்படி (ஒரு ஆண் மற்றும் ஒரு 
பெண்) 100% கட்டண விலக்கு மற்றும் 
விடுதி மற்றும் மெஸ் கட்டணத்தில் 
இருந்து விலக்கு அளிக்கப்படும்.   

விஐடி குரூப் என்ஜினியரிங் கல்லூரிகளில் சேர 
ஆன்லைன் நுழைவுத் தேர்வு

* சாதனை மாணவருக்கு 100% உதவித் த�ொகை * கிராமப்புற அரசு பள்ளி 
முன்னணி மாணவருக்கு கல்வி, விடுதி கட்டணத்தில் முழு சலுகை  


